GENIR AL ADMINISTR ATIVE TR IBUNAL
PRINC IP AL BZNCH
NEW DEIHI

Q. A NC. 1607/89

New Delhi this the 22md day of spril, 1994
COR AN

THE HON'BLE MR. JUSTEE V. S. MALIMATH, CHAIRMAN
THE HON'BLE M. P. T. THIRUVENGADAM, MEMBER (A)

R. 5. Gupte S/0 Kishore Lal Gupta,

Inspector (Retd.),

Central £xcise, Division Ghaziabad

R/C §J-37, Shastri Nagar,

Ghaziabad (UP). doplicant

None for the Applicant

Versus

1. Union of India through
Secretary, Ministry of
Urban Bevelopment,

New Delh io .

2. Assistant Gontroller Central Excise,
Division No. II, Ghaziabad (UP).

3. Pay & Accounts Off icer,
Gentral Excise Collectorate,
Meerut (UP). :

4. Assistant Estate Manager,
C.G.0. Building,
Hapur Chungi, Kamala Nehru _
Nagar , Ghaziabad (UP). oo Resp onde ats

None for the Respondents

O R D E R (Ral)

Shri Justice' Ve S, Malimath =~

None appeared either for the petitioner or for
‘the respondenmts. The same was the fate of the case
when it reached on the last occasion. As it is a
very old matter, we thought it proper to look into the

records and dispose of the case on merits. -

24 The grievance of the petitioner is in regqrd to
the withholding of & porticn of the DCRG amount due

q/,to him on the ground that the petitioner is liable to



(,Qgé —

pay certain amounts in respect of unauthorised

occupation by him of the quarters., From the materials,
We .are satisfied that the petitiocner was in . |
unauthor ised occupétion of the quarters. It is on |
false representation that the 'petitioner secured the |
acc ommodat’ion. Wheh it was discovered subsequently, {
the authorities set the matter right and levied the
amount payable by the pe't itioner for unauthorised
cccupation, Obviously, the petitioner was cgu ilty

of securing the allotment of the quarters on false
_representati‘dn. The petitionert not having come with
clean hands, we yuould be justified in declining to
interfere. -Even Oon merits, as we are satisfied that
he was in unauthorised occupation of the guarters

justice and equity require'and entit le the respondents

. to retain the amounts due to them out of ‘the ICRG

amount payable to the pet itioner.

3. This application fails and is dismissed.

No costs. ‘
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poyotls L/ s
( P, T. Thiruvengadam ) - {Vv.s. Malimath )
Member (A) | ' Chairman
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